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SHRI BHUBANESWAR KALITA (Assam): Sir, I too associate with the mention
made by the hon. Member.
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SOME HON. MEMBERS: Sir, we too associate with the mention made by the
hon. Member.

MR. DEPUTY CHAIRMAN: All those who associate, their names will be
added. ...(Interruptions)... Shri D. Raja, you start. ...(Interruptions)... Mr. Ali Anwar
Ansari, you can give a notice tomorrow. ..(Interruptions)... Now, D. Raja, please.
...(Interruptions)... Yes, start. ...(Inferruptions)...

Proposal to privatise Kamarajar Port Ltd. in Tamil Nadu

SHRI D. RAJA (Tamil Nadu): Sir, I draw the attention of the entire House
to a very important matter. The NITI Aayog and the Committee of Secretaries on
Disinvestment has recommended outright sale of 100 per cent Government holding
in Kamarajar Port in Chennai and to privatise the entire port. I think, this action of
the Government is not only anti-people, it is anti-national and unpatriotic. I oppose
this action of the Government. I ask the Government to reconsider its decision. Sir,
Kamarajar Port is the first corporatised major port in the country. It has been formed
with the shares of Government of India and the Chennai Port Trust in Chennai. This
Port has been handling Tamil Nadu Electricity Board coal, petroleum products, lube
oils, LPG and automobiles.

Now, the Government has decided for outright sale of this Kamarajar Port. It
has been named after great Kamarajar and the Kamarajar Port has recorded profits
every consecutive year. It has won excellent grade from the Department of Public
Enterprises. It has been making profit. It is a profit-making major corporatised public
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sector Port. From 2012 to 2016, the Port has been making profits and it has been
paying dividends to the Government. The Central Government is getting dividends.
But why is it being done? There are apprchensions in Tamil Nadu. It is being done
in order to help a business house which is very close to the ruling dispensation
now. I do not want to take that name. ...(Inferruptions)... 1 can take that name. As
this Port also has 3,000 acres of land around it, it can pave way for real estate
business. Kamarajar Port is the pride not only of Tamil Nadu but also for the entire
country, it is a major public sector Port and a profit-making Port. Why are you
selling Government equity in that Port? Why do you privatize that port?

MR. DEPUTY CHAIRMAN: Okay, all right. ...(Time bell rings)...

SHRI D. RAJA: So, reconsider your decision; otherwise, this Government will
have to face the wrath of the people, employees and workers. ...(Inferruptions)...
This is anti-national and unpatriotic.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I associate myself with the mention
made by the hon. Member.

SHRI K. K. RAGESH (Kerala): Sir, I too associate myself with the mention
made by the hon. Member.

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, I too associate myself
with the mention made by the hon. Member.

MS. DOLA SEN (West Bengal): Sir, I too associate myself with the mention
made by the hon. Member.

SHRI B. K. HARIPRASAD (Karnataka): Sir, I too associate myself with the
mention made by the hon. Member.

SHRI A. V. SWAMY (Odisha): Sir, I too associate myself with the mention
made by the hon. Member.

sft IR g (T we9): weiea, § W #) 9 vy 9 deg a2

SHRI RIPUN BORA (Assam): Sir, I too associate myself with the mention
made by the hon. Member.

sft erell 3FaR S (AEw): Jeiey, § W wd &) 39 vy 9 dag a1 2|
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SOME HON. MEMBERS: Sir, we too associate oursclves with the mention
made by the hon. Member.
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MR. DEPUTY CHAIRMAN: Okay, time over. ...(7ime bell rings)... Now, Shrimati
Rajani Patil. ...(Interruptions)... Yes, all names will be added. ...(Interruptions)...
Please start.

Need to amend the relevant law to help minor rape victims
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Bill introduce fam 8, Rrad warela &t fafic Y 20 s/ 4 9QM@R 24 TR TB
I BT Y@L gl SHH T el T 8 {6 “Substantial foetal abnormalities” — in
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who could carry out the abortions by introducing the term “registered health care
provider” by registered medical practioners. g’ﬁ'ﬂl WA, g The Medical Termination
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